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2. 	By seeking the benefit of an ernp1oyrnefl 

on comp assion ate g roun d in ftvour a 	the 
PA 

O)1iCct,his father a)roched this 

Trjbal in o.A. o.7624994which was 	. 

disposed of on 04_09_1995,Wth directipn 	H 

that the case of the AppLicant is not 

cove red by the 	cxi sting 	les gave i 	g 

camp assion ate a-ointrnent 5 	the Deartmen t. - 

however,it WaS olserved by this Tribunal 

that the case of the Applicant(a101gWith 

ll be c 	sidere 	for the 	ost 0thers) sha 	 p 

of ED Packer of Patja $ub-Pst Office md 

th at, wh ji e do in g so, 	the Res)--)or ,-".ents- 

De--)art.,nent should take into consieatiOfl 

his e-)erice as sustitUte of his fathe 

jn the post if and to the extent perm ssihle 

under the i.kules. 	 s  

3 • 	having ixnsuCCessful in his effort 

to be selected for the above said oost and • 

no heed having been paid to his requests 

for adjustfleflt as a substitute ern)loyee, 	• 

il)l 	rushed to this Tribunal jfl 

Q.J.No.271/2002 	hjch was also djsosed o 

on 01..05-2002,With directicr to the 

iesoon1ets to consider the case of the 

Aopl ic 	t in view of his exe ri 	ce of 

570 days in the Postal 

De .) t1ta1 0 
rgaiSatb0r 
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o heed hsvjng been paid to the reeated 

requests of the Appi icin t( d (1i rection/obse rv'ton 

of this Tribunal) he has,again, come up in the 

present Original p1jcation seeking a direction 

to the eSPOfldentS to apoint him as against one 

of the vcancieS that has been oo.nted out in the 

Present Oricjnal p1Jcatir, 

L,hy now, Is well settled that a 

substitute has no right to get a re,ular 

apojn tmer, t oer se however, taking in to cot' side ration 

the Government of Irha,Dejrtment of Posts Letter 

NQ 65_24/89_sPr3.I dated 17th May,1989,the Division 

ench of this Tribunal in 0.JTo.146 of 2003(that 

was disposed of on 06,10,2004) of 	rnum Mohty 

Vr t.jon of Irdia and others,have observed as 

under; - 

$SAforesajd submission of the learned Counsel 
for the Apljcant touches the policy matter 

of the Government and this Tribunal,jn our 
COP' side red view, should go slow in giving any 

irectiy to the Government in that recar 

can get a chnnce to be recruitedtp 
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6. 	The Postal De.'artmen t having provided 

(dLer DG's 1etter'o.65-24/88-SPB.I dated 17th 

'1av,1989)a channel of recruitment (as Gr. 'D' 

erna1oyee)r substitutes in rcjuiar establishment, 

this Tribunal has felt in the case of Ki,mum 

Mohty4supra) to ask the Departmt to ovide 

a ch,n el of recruitrni t(jr ixtra 	oartien tal/GDS 

orgm isa -  ion)for tJiose iho çathered exerience 

as substitute, 

7• 	I the aforesa 	oremises,thjs O.rjainal 

aalcation is disoosed of with a 6jrector, to the 

n6cnts to e:affljre the case of the &)i1Ct in 

light of the circulars of the Deaartert of Posts of 

Government of In.ia dated 17th May,1989 	d the 

observations quoted ahove,t3 render substtjal 

justice to the ?7oliCant.NO costs, 

Sen 6 cop ie s of th s o rde r ci on gw ith 

copies of the O.. and free copies of this or6er 

cjven to ieaed coursel for both sides, 

\ 	
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